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 tion  Nos.  G.S.R,  334  (English  version)
 and  GS.R.  335  (Hindi  version)  in
 Gazette  of  India.  dated  the  20th  July,
 1968,  under  sub-section  (3)  of  section  27
 of  the  Salar  Jung  Museum  Act,  1961.
 {Placed  in  Library.  See  No.  LT-660/68.)
 NAVAL  CEREMONIAL,  CONDITIONS  OF
 SERVICE  AND  MISCELLANEOUS  (FOURTH

 AMENDMENT)  REGULATIONS
 THE  MINISTER  OF  STATE  (DEF-

 ENCE  PRODUCTION)  IN  THE  MINIS-
 TRY  OF  DEFENCE  (SHRI  L.  N.
 MISHRA):  I  beg  to  lay  on  the  Table  a
 copy  of  the  Naval  Ceremonial,  Conditions
 of  Service  and  Miscellaneous  (Fourth
 Amendment)  Regulations  968  published
 in  Notification  No.  S.R.O.  !-E  in  Gazette
 of  India,  dated  the  17th  July,  ‘1968,  under
 section  85  of  the  Navy  Act,  1957.  (Hindi
 and  English  versions).  [Placed  in  Library.
 See  No.  LT-66i/68}.
 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY :  Sir,  I  have  to  report  the
 following  messages  received  from  the
 Secretury  of  Rajya  Sabha  :—

 (i)  “In  accordance  with  the  provisions
 of  rule  27  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  directed  to
 inform  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  held  oa
 the  5th  August  1968,  agreed  with-
 out  any  amendment  to  the  Andhra
 Pradesh  and  Mysore  (Transfer  of
 Territory)  Bill,  1968,  which  was
 passed  by  the  Lok  Sabha  at  its
 sitting  held  on  the  29th  July,  1968.”

 4ii)  “In  accordance  with  the  provisions
 of  rule  27  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  directed  to
 inform  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  held  on
 the  50  August,  1968,  agreed  with-
 out  any  amendment  to  the  Enemy
 Property  Bill,  1968,  which  was
 passed  by  the  Lok  Sabha  at  its
 sitting  held  on  the  3lst  July,  1968.”
 PRESIDENT’s  ASSENT  TO  BILL

 PRESIDENTS  ASSENT  TO  BILL
 SECRETARY  :  Sir,  I  also  lay  on  the

 Table  the  Rice-Milling  Industry  (Regula-
 tion)  Amendment  Bill,  968  passed  by  the
 Houses  of  Parliament  during  the  curreat
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 session  and  assented  to  by  the  President
 since  a  report  was  last  made  to  the  House
 on  the  23rd  July,  1968,

 2.39  HRS.
 RELEASE  OF  MEMBERS

 MR.  SPEAKER:  I  have  to  inform  the
 House  that  J  have  received  the  following  tele-
 gram  dated  the  7th  August  968  from  the
 Superintendent,  Jail,  Bhatinda  :—

 "Shri  Kikar  Singh,  Member,  Lok  Sabha,
 released  from  Bhatinda  District  Jail  on  the
 7th  August  968  at  07.5  P.M.”
 SHRI  N.  SREEKANTAN  NAIR  (Qui-

 lon):  On  a  point  of  order.
 MR.  SPEAKER:  On  what?  He  does

 not  want  the  member  to  be  released  ?
 SHRI  N.  SREEKANTAN  NAIR:

 Under  rule  229.
 MR.  SPEAKER  :  The  point  of  order  has

 to  be  on  some  subject  which  is  before  the
 House.  The  subject  just  before  the  House
 was  information  concerning  the  release  of
 Shri  Kikar  Singh.  There  could  be  no
 point  of  order  on  that.  After  that  an-
 nouncement  is  over,  there  is  no  subject  be-
 fore  the  House  till  somebody  raises  some-
 thing.

 SHRI  N.  SREEKANTAN  NAIR:  When
 you  are  on  your  legs,  you  are  expected  to
 do  certain  duties  as  Speaker.

 MR.  SPEAKER  :  What  are  those  duties  ?
 SHRI  N.  SREEKANTAN  NAIR:  I  am

 on  a  point  of  order  under  rule  229  Three
 members  of  this  House  have  been  arrested
 today.

 MR,  SPEAKER  :  How  could  I  know  ?
 SHRI  N.  SREEKANTAN  NAIR:  They

 ought  to  have  informed  you.  This  has  hap-
 pened  in  the  capital.  It  is  our  privilege  to
 know.  It  is  your  privilege  to  get  the  infor-
 mation  and  convey  it  to  us  in  time.  Three
 members  have  been  arrested  when  they
 went  as  representatives  of  the  people  of
 Kerala  to  present  a  memorandum.  You
 ought  to  have  received  intimation  of  their
 arrest  in  time.  The  authorities  have  not
 acted  in  the  matter,

 MR.  SPEAKER:  I  have  not  yet  been
 informed.  Before  I  place  the  information
 before  the  House,  I  must  get  the  informa-
 tion.  I  have  myself  not  got  it  yet.

 SHRI  S.  KANDAPPAN  (Mettur):  They
 have  been  arrested  and  you  have  not  been
 informed.  This  is  strange.  The  arrest  was
 made  in  the  capital,
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 SHRI  M.  L.  SONDHI  (New  Delhi
 whole  history  of  our  freedom  mi
 is  an  indictment  of  Section  144,

 MR.  SPEAKER:  If  the  me:
 -been  arrested,  they  must  inform

 Till  now  I  have  no  information.

 22.4  HRs.
 ‘STATEMENT  ON  FIRE  ACCIDENT  TO
 ‘PASSENGER  TRAIN  BETWEEN  MARI-
 PAT  AND  DADRI  STATIONS  ON
 ‘7-8-968.

 श्री  कंवर  लाल  गुप्त  (दिल्ली  सदर):
 आन  ए  पायंट  आफ  आर्डर  |  जिस  विषय  पर
 मंत्री  महोदय  वक्तव्य  देने  जा  रहे  हैं,  उसी
 विषय  पर  हम  में  से  कई  सदस्यों  ने  कालिंग
 एटेन्टशन  नोटिस  दिये  हैं।  इसलिए  कालिंग
 टेन्शन  ले  कर  मंत्री  महोदय  को  वक्तव्य
 देने  के  लिए  कहा  चाहिए।

 MR.  SPEAKER  :  That  is  no  point  of
 order,  Even  if  I  admit  a  Calling  Attention,
 it  will  come  up  only  tomorrow.  But  this
 is  a  serious  matter.  Every  time  there  is  an
 accident,  the  Minister  has  been  making  a
 statement.  Do  you  want  him  to  wait  for
 some  Calling  Attention  or  Short  Notice
 Questions  ?

 श्री  प्रकाशवोर  शास्त्री  (हापुड़)  अध्यक्ष

 महोदय,  आप  की  अपनी  व्यवस्था  है  कि  मंत्री
 की  ओर  से  वक्तव्य  देने  की  सूचना  और  कालिंग
 टेन्शन  नोटिस  में  से  जो  भी  पहले  आये,  उस
 को  सदन  में  लिया  जायेगा।

 MR,  SPEAKER  :  Even  if  the  calling
 Attention  had  come  two  days  earlier,  I
 would  give  the  Minister  a  chance  because
 it  is  a  serious  matter.  The  people  should
 know  immediately.

 THE  MINISTER  OF  RAILWAYS  (Shri
 C.  M.  POONACHA :  Sir,  on  7-8-1968,  the
 third  coach  from  the  engine  of  train  No.
 2  FTD  Delhi-Tondla-Farukhabad  Passenger
 which  left  Maripat  station  at  4.57  hrs,  was
 noticed  to  have  caught  fire  at  about  5.00
 brs,  between  Maripat  and  Dadri  stations  on
 the  Ghaziabad-Tundla  section  of  the  North-
 em  Railway  near  the  UP  Outer  signal  of
 Maripat  station,

 As  a  result  of  the  fire,  ten  persons  died
 and  5l  persons  received  burns,  28  having
 sustained  simple  burns  and  23  more  serious
 burns,  9  persons  were  taken  to  Ghaziabad
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 hospital  and  42  brought  to  Delhi,  0  of
 whom  were  admitted  in  the  Railway  Hospi-
 tal  and  32  in  Safdarjung  hospital.  One
 person  admitted  in  the  Ghaziabad  hospital,
 two  in  the  Railway  hospital  and  0  in  the
 Safdarjung  hospital  at  Delhi  have  been
 discharged.  All  possible  medical  attention
 is  being  provided  for  those  still  in  the
 hospitals,

 The  alarm  chain  apparatus  of  the  affected
 coach  was  in  working  order,  The  coach
 had  been  given’  periodical  overhaul  as
 recently  as  in  July  1968.  The  engine  of
 the  train  was  fitted  with  a  Spark  Arrestor
 in  working  order.  The  battery  boxes  of
 the  affected  coach  were  found  covered  and
 the  kent  couplers  and  junction  boxes  pro-
 perly  secured.

 From  the  burnt  compartment  of  the  coach
 two  cans  were  recovered  in  which  petrol
 or  other  high  speed  oil  for  automobiles  is
 usually  carried.  The  District  Magistrate,
 Bulandshahr,  bas  ordered  a  Magisterial  In-
 quiry  under  the  Indian  Petroleum  Act.
 The  Additional  Commissioner  of  Railway
 Safety  is  holding  a  statutory  inquiry  into
 the  accident,  commencing  on  10-8-1968  at
 Ghaziabad.  The  cause  of  the  accident  is
 under  investigation,

 2.42  HRs.
 RE:  CALLING  ATTENTION  NOTES
 MR.  SPEAKER :  I  would  like  to  say  that

 the  Calling  Attention  came  today,  but  nor-
 mally  wherever  there  is  a  serious  accident
 or  lossy  of  life,  the  Minister  automatically
 makes  a  Statement.  Yesterday  was  a  holi-
 day,  and  I  could  not  have  admitted  the
 Calling  Attention.

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar):  We  gave  the  Calling  Attention
 Notice  on  Saturday,

 MR.  SPEAKER  :  I  would  have  admitted
 it  tomorrow,  but  I  thought  the  statement
 must  be  made  immediately.  If  he  did  not
 make  it,  I  would  have  admitted  it  tomorrow.
 Anyway,  it  is  a  serious  accident  and  un-
 fortunately  so  many  lives  have  been  lost.
 We  are  all  sorry  and  very  unhappy  that
 this  unfortunate  accident  has  occured.

 SHRI  NARENDRA  SINGH  MAHIDA
 (Anand):  A  Calling  Attention  has  been
 given  on  Gujarat  also.  So  many  people  have
 died  and  communications  have  been  dis-
 rupted.


